
IN THE CENTRAL ADMINISTRATIVE TRI4UNAL 
AHMEDABAD BENCH 

O.A. No. 323/92 

DATE OF DECISION 

hr. UuL 1isj 	rn 	hto1. 	Petitioner 

r. 	.V. Cesbmuk}, 	 Advocate for the Petitioner(s) 

I Versus 

Union of Incia,' Or 	 Respondent 

hr. -iki1 3iroshi, 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 	 /ion OhH iroan 

The Hon'ble Mr. 	• 
	 iELn r (3- ) 

I. Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement> 

Whether it needs to be circulated to other Benches of the Tribunal ? 



Mr. Iziubhashbhai Rambhai Patel, 	 ... Applicant. 

vs. 

Union of India, 
Through; 
Chief ngineer (C), 
Tel1corn Civil, 
Dept. of Telecom, 
Western Zone, 
sian Post Office Building, 

Floor, 
Bor±ay- 28. 

The 3uperintending ngineer (C) 
Telecom Civil Circle, Ankur Complex, 
iJa ranpu ra, 
Ahmedabad- 13. 	 ... Respondents. 

ORAL 0 R D E R 

Date; 7.8.192. 

Per : Hon'ble Mr. .VE Krishnan, Vice Chairman 

Present; Mr. R.V. Deshrnukh, Adv./iwp. 
lir. Akil ireshi, Adv,/Res. 

Heard the parties. 

The applicant is an U.D.C. in the Telecom 

Denartment . He has been transf-ered by Annexure All order dated 

2.6.1992 to Rajkot by the seconf ruspondent, the 3uerintending 

nginear (c), Telecommunication Department, Ahriedabad • He has 

been relievad on 4.6.1992. He filec a representation on 4.6.1992 

for cancellation of his transfer order on compassionate ground 

(vide Annexure A/3) mainly because of his father t s sickness. He 

states that the Annexure A/3 is pending. He also submitted that, 

oie 	d. •  Jasadja transfered from Rajkot to Ahmcahad has 

ON 



: 3 ; 

also given a representation dated 23.6,1992 (Annexure A/7) 

for cancellation of his transfer. He therefore, submits that 

respondents can easily cancel his order of transfer without 

prejudice to any administrative interest. 

Mr. Akil 1<ureshi, learned counsel for the 

respondents submitted that so far as Mr. Jasadia is concerned 

he has been relieved. He admitted that the Annex'ure A/3 

representation is pending. 

This is not a case where the transfer order 

is impugned on grounds of malafide. That aestion does not 

arise for cons ide ration. The applicant has made a represen-

tation on 4.6.1992givnsome genuine reasons. (Annexure 

A/3) It is only proper to ensure that this representation 

is disposed of accorcing to law, by the corn etent authority 

taking into account, the reasongivan therein lay the request 

of the counsel for sympathetic consideration. 

5. 	 We therefore, direct the second respondent 
3 
weeks from the date of receipt of 

, 	 -L& 
stance, if the auplicant does not 

ie rnaj aouly for LaVe 	which 

i<rishnan) 
Vice Chairman 

I 


